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NOTIFICATION 

New Delhi, the 17th December, 2015 

S.O. 3454(E).—Whereas by notification of the Government of India in the Ministry of Finance 

(Department of Revenue) number S.O. 1295(E) dated 4th June,  2008,  issued under clause (b) of the 

Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), the Central Government had notified 

at serial number 3,  “Sustainability and building corpus fund for children’s home/hospital/educational 

Institutions of Gandhigram Trust” by “Gandhigram Trust, Gandhigram –624302, Dindigul District, 

Tamilnadu”, as an eligible project or scheme for a period of three years beginning with financial year 2008-09 

and which was extended further vide notification number S.O. 1389(E) dated 14.6.2011 for a period of three 

years commencing with financial year 2011-12 and which was extended further vide notification number  

S.O. No. 448(E) dated 11.2.2015 for a period of three years ending with financial year 2016-17; 

And whereas by notification number S.O. 1389(E) dated 14.6.2011 the estimated cost was enhanced 

from Rs. 50.00 lakh to Rs.100 lakh including corpus fund of Rs.50 lakh; 

And whereas the corpus fund is likely to enhance from 50 lakh to Rs. 100 lakh without any change in 

the approved project cost of Rs. 100.00 lakh;  

And whereas the National Committee for Promotion of Social and Economic Welfare, being satisfied 

that the said project or scheme is being executed properly, made a further recommendation under sub-rule (5) 

of rule 11M of the Income-tax Rules, 1962 for enhancing the corpus fund from Rs. 50.00 lakh to Rs. 100.00 

lakh without any change in the approved project cost of Rs. 100.00 lakh;  

Now, therefore, the Central Government, in exercise of the powers conferred by sub- section (1) read 

with clause (b) of the Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), (a) hereby 

notifies the scheme or project “Sustainability and building corpus fund for children’s home/ 

hospital/educational Institutions of Gandhigram Trust”, which is being carried out by “Gandhigram Trust, 

Gandhigram –624302, Dindigul District, Tamilnadu”, further amends the said notification number  

S.O. 1295(E) dated 4th June,  2008,  to the following effect, namely:- 

In the said notification, in the Table against serial number 3, in column (4), relating to maximum 

amount of cost to be allowed as deduction under section of 35AC of Income Tax Act, 1961 for the letters, 

figures and word “Rs.100.00 lakh including corpus fund of Rs. 50.00 lakh” the letters, figures and word 

“Corpus Fund of Rs. 100.00 lakh” shall be substituted. 

[No. 280/2015 / F. No. V. 27015/4/2015-SO (NAT.COM)] 

MAKKHAN LAL MEENA, Dy. Secy. (National Committee)     अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना नई �द� ली,  17 �दस
 बर, 2015 काकाकाका....आआआआ....    3434343455555555((((अअअअ))))....————जब�क आयकर अिधिनयम, 1961 (1961 का 43) क� धारा 35 क ग के � प� टीकरण के खंड (ख) के अंतग#त जारी क� गई भारत सरकार, िव& त मं'ालय, (राज� व िवभाग) क� �दनांक 16 जनवरी, 1998 क� अिधसूचना स.ं का.आ. 54(अ) *ारा के+ ,ीय सरकार ने “द . लाइंड पस#+स एसोिसएशन, 10/2, शमसलु Mडा रोड, कोलकाता’’ *ारा “िवjाप� ली, मलांडा, माहीनगर, साऊथ-24 परगना म2 kेल ;ैस, पु� तकालय, ने'हीनI हतुे िवjालय, सभागार, छा'ावास हतुे िबh� डग का िनमा#ण, kेल ;ेस क� खरीद तथा kेल ;ैस कॉ
 पलैB स का संचालन’’ क� प�रयोजना को िनधा#रण वष#  1998-99 स े;ारंभ होने वाली तीन वष# क� अविध के िलए एक पा' प�रयोजना के =प म2 >म स.ं 5 पर अिधसूिचत �कया था और िजसे बाद म2 �दनांक 26 मई, 2000 क� अिधसूचना सं. का.आ. 500 (अ) के *ारा िनधा#रण वष# 2001-02 को ;ारंभ होने वाली तीन वष7 क� अविध के िलए और बढ़ा �दया गया था; िजसे बाद म2 �दनांक 29 िसतंबर, 2003 क� अिधसूचना  स.ं का.आ. 1134 (अ) के *ारा िव& तीय वष# 2004-05 को ;ारंभ होने वाली तीन वष7 क� अविध के िलए और बढ़ा �दया 




